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* I have the honour to inform you that [ have found it my duty in the
exercise of my powers under section 41 of CrPC (of the Act), to direct that
Sri.M.C.Kamaruddin, Member of the Legislative Assembly, be arrested for
Cr.Nos.

1. 169/CB/KNR & KSD/R/20,

2. 172/CB/KNR & KSD/R/20,

3. 190/CB/KNR & KSD/R/20,

u/s 406, 409, 420, r/w 34 IPC & section 5 of Kerala Protection of [nterests
of Depositors in Financial Establishments Act, 2013 and section 3 rfw 5 of
Banning of Unregulated Deposit Schemes Act, 2019,

Sri.M.C.Kamaruddin, Member, Legislative Assembly was accordingly
formally arrested 14.30 to 14.50 (in three cases) on 24.11.2020 and is at
present lodged in the District Jail Hosdurg.”
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